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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

0.A.NO.178 of 1996."

Retween Dated: 19.2.1996,

D. Kamalamma .oa Applicant
And
1. The General Manaqger, South Central Railway, Secunderabad(A.P.

2., The chief Personnel 0Officer, Scecuth Central Railway,
Secunderabad{A.P.).

3. The Chief Works Manager, South Central Railway, Hubli,
~ Dharwad District,

4, The Workshop Personnel Officer, South Central Railway,
Hubli, Dharwad District, Xarnataka State.

oo Respondents
Counsel for the Applicant : Sri. P.Rathaiah
Counsel for the Respondents : sri. N.R.Devaraj, sc for Rlys,

CCRAM:

Hon'ble Mr..R-Rangarajan, Administrative Member
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0.A. 178/96, Dt. 0 Deeision : 12-02-96.

CROER

I As per Hon'bie Shri R. Rangarajan, Member (Admn.) |
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to consider the application of the applicant for appointmant

on compassionate ground.

2. The pather of the applicant yas reported to be
mentally un-sound and. it is also stated that he yas removed

from gsgrvice on 16-7-1987,

3. This DA is fPiled for ﬁumpassinnata ground appﬁfﬁ%mgnt
to his wife who is the applicsnt in this 0OA, Compassionate
Sround appointment can bs grantad only to the smplaoyee who

has died in harness or medicélly unfitted for all catégorias
of service while in servics. A%&ﬁgved employaee is not
eﬁtitled to get compassionate ground appointment to his wife
ar to his soﬁ. Hou;ver, if the removal order is sstaside
there is a case Far the applicant for conasidering her en
compassionate ground appointment on account of har husbhand
having medigally de-cataéorisad ?Br a2ll gategories of sgrvice
in railuays, Hance this application has to be dismissed. But
this dismissal yill pot gtand in ths way of the applicant for
asking for compassionags ground appointment if the pamoval

of the husband prom railuay ssrvice is set aside.
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4. In the result, the DA is dismissed at the
admission stage itself. But this dismissal will not
stand in the way of the applicant for asking for compass-
ionate ground appointment by Piling a fresh 0OA if so

advised aPter the removal order is set aside.

5. No costs.
M_
(R. Rangarajan)
Mamber( Admn, )
Datad : The 19th February 1996, - e

{Dictatad in Opan Court)

4%7@1%1444.

- Deputy Registrar(Judl.)

Copy to:-

1. The General Manager, Seuth Central Railway, Secunderabad.

2. siihe Chief Personnel Officer, South Central Railway, Sec'bad.

3, The chief Works Manager, South Central Railway, Hubli,
pharwad District, Karnataka State.

4. The Workshop Personnel Officer, South Central Railway, Hubli
Dharwad, District, Karnataka State,

5, One copy to Sri. P.Rathaiah, advoecate, CAT, Hyd.
6. One copy to sSri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
7. One copy to Library, CAT, Hyd.

8., (One spare COpvy.

rRsm/=



22

Ly

(ol
TYPED BY CHECKEL BY
COMPARED RY APPEROVED BY

1}

TN THE .CENTRAL ADMINISTRATIVE TRIBUNAL
' HYLERABAD BENCH AT HYDERABAD

THE AR AR [+ I \”c i &3 . O
) . VICE-CHATRMAN—
AR

THE HON'BLE MR.R.RANGARAJAN : MLA)

Dated: 39_]1%19'96

. . OKDERJIULGMIND “—
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0.A.No. )’jﬁg? q'é
"]ln?r_.x‘\fo. W.DNos )

Admitted and Interim directions
issued. '

- Alloked.
. Disﬁpsed ~f with- directjons -
. —Tismissed.
- Dis_issed as withdrawn;
issed for default,

o;order as té costs. . -

iy qwatie afasoo
Centra Administrative Tribunat
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